In The Contral Administrative Tribunal

Jaipur Bench, Jaipur
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Mr. S.K.Jain, counsel for the applicant

Mr. Anurag Kulshrestha, pfoxy counsel to Mr. Virendra Lodha,
counsel for the respondents Nos. 1 to 3. ‘ ‘

Mr. Anupram Agarwal, proxy counsel to Mr. Manish Bhandari,

counsel for the respondent No.4

. The learned counsel for respondents Nos. 1 to 3 submits

that relief sought by. the applicant is against respondent No.2

and 3, i.e. Food Corporation of India. He submits that Food
Corporation of 1India is not notified for the purpose bf
jurisdiction of this Tr}bunal.' The 1learned counsel- for -the
applicant also admits that Food Corporation of India against
which the applicant sought relief is 'not notifiea for the

purpose of jurisdiction as defined under Section 14 of the

Administrative Tribunals Act, 1985. In view of the submissions

made before us, it will be proper to return this Original

Application for being filed before the competent judicial forum.

We, therefore, hold that this Tribunal has no
jurisdictions to entertain this Original Application filed by

the applicant.

The Registry shall return the application to the applicant
for being presented before the competent -judicial forum. The

'period from 12.1.1996 till todéy spent by the applicant before

this Tribunal shall be excluded while reckoning the period of
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" limitation, if any.
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